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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH . ’

C.P. NO. 215/1998
in
COLA. NO. 2539/1996

Mew Delhi this the 16th day of July, 1998

HON BLE SHRI JUSTICE K. M. AGARWAL, CHATRMAN

HON BLE SHRI R. K. AHOODJA, MEMBER (A)

Naravan Singh Masna

Sub: Inspectbor No. 0522,

Sth BN, DAPR PTS Malviva Nagar, . .

pdew Dalhi. _ wnw Applicant

( By Ms. Jasvinder Kaur, ddvocate )
~Waraus—

Shri 8. K. Jain, ‘

&adl . Commissionsr of Police,

Mol ice Headguarters, -

1.P. Estate, .
New Delhi. v Respondant

0 R D E R (ORAL)

Stri Justice K. M. Agarwal =

This contempt petition has been filed on  the
ground that the directiors made bf thig Trikunal on
Q.2.1998 in D& No.. 253@ﬁ§6 have not besn  properly

carried oub.

= The directions wers for consideration of the

case of the applicant for promotion with effoct  from

certain date. The copy of the ordeér filed as Annexure

C~T1wshows that after consideration of thae name of the
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applicant his name could not be recommandaed for
admission to the promotion list. Thizs order is
challenged by saying that the case of the applicant

was not properly considered.

3. We are of the view that the order has beesn
duly complied with by the respéndentgiand, theraefore,
no oase is macle  out for imitiating cortempt:
procesdings against the respond@nté. The application

is, therefore, hereby summarily dismissed. However,

20 advised, the applicant is  at liberty to
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challenge the ordar by filing a fresh 04, and if so

filed, it shall bs considaered on its merits.
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